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The motion was adoptei.
Clause 18 was added to the Bill.

Clause 19 was added to the Bill.
Class 20 - (Amendment of section 42)

MR. DEPUTY-SPEAKER : Is Mr.

Somani moving his amendment ?

SHRI N. K. SOMANI ; Yes,
I beg to move :

Page 31, line 19.—
add at the end—
‘and the following shall be added at

the end of clause (a) of the first proviso
to sub-section (1), namely :—

she possesses from an appointed date
which shall not be later than 3ist Decem-
“ ber, 1970, qualifications of general insu-
rance business and minimum insurance
education as may be prescribed”’. (46)

MR. DEPUTY-SPEAKER : We shall
take it up after Lunch,. The House stands
adjourned to meet again at 2.00 P.M,

13.02 hours.

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock.

The Lok Sabha re-ussemtled at Six Minute
Past Fourteen of the Clock.

MR. DEPUTY-SPEAKER IN THE CHAIR ]

Re-Development in Hariyana

ot wzw fagrt addt (7FH-
qT) : JUTSAH WFXA, HIGH! EATHT
¥ & oF qgeqel faew & T sTewr
s ot gt § o & g fn g
T wgreg gfamon & feaiq & I &
7927 § e § | af-mit mwe
faeit § 6 gfqm A fawm a &
stHig 1 ¥gaa &WH & T §

...\TAAW) ... B wTAE e Wi

o9 16 grfedi & qe sHw ¥ @-

ax ¥ 3% § 3R Frdet oo e
g ey eq qamar &1 41w
e & fAaed T d &R ogg A
w1 5 geg o0 o S w7 @W-
X |7 fagn o AT T A AqIT-aw
T ¥ Y 3% water w7 fear g
afew agt 9T 7 WA oA W
fr gfamm & gwd aop adf *ad
arrft, g TrAYTE ¥ 4T 6T TETAN
& faam g # T F@T XA
¥ frdg 7z & fe o g@d R
FH grgEA ¥ g §9R ¢, 9qHT Tg-
AT & A T fawm &g AT
=T & e fewm T &
voo(3TANM)....

gafeg ¥ ey fadgA § fe sme
7z 7 A & e ¥ g & ame &
TET 9T TF 647 X 1., (AWTA).,,

«ft qqo qwo Wt (T) : &Y
&1 73 qaarar 791 3 5 wwe Sfew
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.. (FEEET). ..

MR. DEPUTY-SPEAKER: Cabinet is
a very elusive thing. It is difficult for any-
one to say anything about it. Anyhow, I
am not going into it. Now, letus proceed
with the Insarance (Amendment) Bill.

SHRI BAL RAJ MADHOK (South
Delhi): We want this assurance that
President’s rule will not be clamped there...

ot aek st (weat wfewm):
a9 gg 70 A «fgg Fefv agt ax
amia ¥ z6 9z svATAA wifgg fe
agt 9T ueafy & maw gl A
oA |
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SHRI BAL RAJ MADHOK : There is
a stabie group which can have a majority
in the House and which can form a Mini-
stry. So, we want a categorical and clear
assurance from Government that,that group
will be allowed to forma Ministry and
President’s rule will not be clamped there
to adopt back-door methods.

MR. DEPUTY-SPEAKER : He wants

an assurance regarding the stability of '

Government or of the Ministry ? For, that
is the main thing. T am sure that the hon.
Minister of Parliamentary Affairs has taken
note of all this.

SHRI AMRIT NAHATA (Barmer):
Those defectors must be made to resign
from the Assembly first.

ot o weRE ATy agd
xas! 741 fwr fegr ar ? s gw o
e A & fac daT &

MR. DEPUTY-SPEAKER: We are not
having a general debate on this now.

SHRI TRIDIB KUMAR CHAUDH-
URI (Berhampore) : [only want to
say that there must be some statement
from Government on the development. in
Haryana, because this may lead to far-reac-
hing consequences. I am not holding out
any threat. Similar development elsewhere
have led to a mini-general election. We
are having a general eclection in three
states, and now in Haryana, all the
Av. Rams have become Gaya Rams.
That has created a situation  on which
Government should make a statement in
response to this request made on behalf
of all the opposition parties. There have
been such precedents here before. When
such important developments take place
Government have been asked, and they
have made such statements. So, a sate-
ment should be made by Government on
this.

SHRI BAL RAJ MADHOK : We had
given calling-attention-notice in  the
morning, and Government cen make a
statement on that notice.

MR. DEPUTY-SPEAKER : No motion
can be admitted in anticipation of certain
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events. How is that possible ? No body
can admit on hypothetical considerations.
It was in anticipation.

oft srzer fagrdt st : SuTeaw
wiE, ®faqra & ygE Uswe W
ot frad Tegafy &Y T R wex
&g ey ¥ fd miv gwar 3
I T Ty 98 fedrd w7 & e
T-fama g1 § T F3 & aruar F

39 fdrd &1 atfem 7 @w 1

MR. DEPUTY--SPEAKER : Thatis
all hypottetical

= wEw fagrdr e - gafac
g Az § f5 gz ol w@Ew @ ar
TS T FT ST H TITG L AT A
qAT & |

oft 3w s @@ (gErETAR)
IITETET MERY, q7 A% FaraAr £

MR. DEPUTY--SPEAKER : If [
have followed Shri S. M. Joshi aright,
I think the House should feel concerned
about ‘the stability of any government
anywhere at the political level. That
is what he has said. We should feel
concerned at the political level, without
party considerations. The Hon. Minister
of Parliamentary Affairs, I am sure, has
taken note of it.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS

(DR.RAM SUBHAG SINGH): As you
have said, it is totally hypothetical. It
is strange that anyonc here should expect
that any State Government could be
constituted by expressing our sentiments
here. Everywhere, the Constitution is in
force. We cannot force the Governor to
send any report. because the Governor is
the holder of a very responsible office and
it is within his power and within his
competence to do anything he likes.

Mr. DEPUTY-SPEAKER : Now, let
us proceed with the Bill.
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o7 ew fagrd aRdt ;. gadw
w14 WA A gar &g ? @y geamon #
gl 9T ¥y g7 WA Ay A
T ?

o R g fay :
§ f5 o1 amdT gE A

gréshfafera § |

MR. DEPUTY--SPEAKER : The
hon. Minister has taken note of it and
has said what he wanted to say. What
else can he say ? On behalf of the Home
Minister, he could not give an assurance.
No, that is not possible.

fhsm
FAIEg AW

SHRI NAMBIAR ( Tiruchirappalli ) ¢
This is 8 clcar case of the failure of the
Home Minister. So, the Home Minister
must resign.

SHRI N, K. SOMANI (Nagaur) : It
is not a hypothetical matter.

MR. DEPUTY-SPEAKER : The Cons-
titution is in force everywhere. And this
House is the custodian of the Constitution.

SHRI N. K. SOMANI: What they
did in Rajasthan they must not be
allowed to do in Haryana.

SHR] NAMBIAR : There is a failure
of the machinery there in Haryana. The
whole thing was mismanaged. Itis the
failure of the Government, and so, the
Home Minister must resign. If he does
not resign, he must be dismissed. Either
he must be dismissed or he must resign
very honourably.

MR. DEPUTY-SPEAKER : Now, hon.
have exh d their time on
the amendments. Those who have parti-
cipated in this di ion will not get any
time on the amendments.
forfeited their time on amendments. |
shall not be calling them.

Memb.

14.12 hrs.
INSURANCE (AMENDMENT)
BILL—contd.

MR. DEPUTY-SPEAKER : We shall
now take up further clause-by-clause con-

They have

sideration of the Insurance ( Amendment )
Bill. We were on clsuse 20. [ think Shri
N.K. Somani has exhlluted his time

SHRI N. K. SOMANI: How am I
responsible for itif something urgent comes
up before the House ?

SHRI ATAL BIHARI VAJPAYEE:
( Balrampur) : It is beyond our control .

SHRIN. K. SOMANI : We are not
deciding the issues in Haryana. How can
we do ?

Before speaking on the amendment
to clause 20, I would like to be assured
through you that the continuity of these
discussions would be maintained. It is
somehaw félt that thereis an alternating
current of presence .between the Deputy
Prime  Minister and Shri K. C. Pant as
far as this Bill is concerned. Wé have
nothing against Shri K. C. Pant as a per-
son. But we would like to be assured that
while all these discussions are taking
place, the continuity will be maintained.
How does Shri K. C. Pant know what

_has happened and what the background

of the discussions was before lunch ? This
is not the way that the House should be
treated on an enactment like this.

MR. DEPUTY-SPEAKER : 1 must
say that Shri K. C. Pant is most acco-
mmodating.

SHRI. N.. K. SOMANI] : If he is
more accommodating, we welcome him,

Regarding clause 20, I would submit
that the insurance agent is supposed to do
one signal sefvice to his clients, and that is
in the matter of the provision of expert
service. | am sure that Goveroment have
realised that insurance is a very a highly
professional, legal and technical matter.
When a large number of my own amend-
ments had been. approved at the joint
Committee stage, 1 had thought and taken
it for granted that this innocuous and

ly le amend wouid also
be accepted.

There are two points of view. One is
that we require professionally qualified,




